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Mr. B.D. Sharma, Counsel for the applicant.

Mr. Kamal Dave, Counsel for the respondents. )

The learned counsel appearing for the applicant contended
that this application has become infructuous in the sense that
the applicant was transferred from the Construction Organisation
to his parent department on the basis of Annexure A/l, but the
said direction was stayed by this Tribunal on 16.8.99, and
meanwhile, the applicant has retired from service with effect
from 31.12.2000. '

service, is also not disputed by other side. Having fegard to

The fact that the applicant has retired from

these circumstances, we. feel that this application has become

infructuous. Accordingly, we pass the order as under:- ,

"O.A. is accordingly dismissed as having become infructuous.

No costs.”
(GOPAL%GH) (JUSTICE B.S. RAIKOTE)
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